ITEMNO 2 COURT NO.1 O SECTI ONXA

SUWPREMECOURTOFI NDI A
RECORDO-FPROCCEEDI NGS

Petition(s) for Special Leave to Appeal (Cvil) No(s).2 0515/ 2006

(From the judgenent and order dated 1 6/ 06 / 2 005inWNo. 76 7/ 2005 of The
HGHCORTOFKERALAATERNAKULAM)
SAJI GEEVARGHESE Petitioner(s)
VER SUS
ACCOUNT SOF FI CER & GRS Respondent ( s)

(Wth appln(s) for c/delay in filing SL P and office report )
(for final disposal)

Date: 23/ 09/ 200 8 This Petition was called on for hearing today.

CORA M :
HONBL EM JUSTI CERV. RVEENDRAN
HONBLEM JUSTI CELOKESHWARSINGHPANTA
For Petitioner(s) Dr. M P. Raju, Adv.

M. Abrah a mM P attiyani, Adv.
Ms. Manju A P attiyani, Adv.
M. Jose Abrah a m Adv.

M. Ashwani Bha rdwaj, Adv.
M. Suma Jose, Adv.

For Respondent (s) M. K C Kau s hi k, Adv.
M. Rahul Ka u shi k, Adv.
Ms. Shilpi Ka u shi k, Adv.
M. Ashok Ku ma r Singh , Adv

M. P.V. Dinesh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Learned counsel for the respondents states that they will be filing
the relevant guidelines as directed by this Court on 0 3. 0 9. 2 0 0 8 during the
course of the day and thereafter shall furnish a copy to the same to the
| earned counsel for the petitioner. At the request of the |earned counsel
for the respondents, the matter is adjourned by next week.
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